301 Matters

(iii) Denial of property rights in land to the
original inhabitants in Mirzapur district of U.P.
due to amendment in Indian Forest Act.
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(iv) Need for probe through C.B.I. to inves-

tigate into possible links between smugglers
and workers of Ghazipur Opium F..ctory.

SRAVANA 20, 1905 (SAKA)

under rule 377 302
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(v) Retrenchment of workers connected with
Badajamda Sector  (Ori<sa). Due to
M M.T.C.’s refusal to purchase iroa ore.

SHRIMATI JAYANTI PATNAIK
(Cutiack) : 15,000 workers connected with
the Iron ore mines of Badajamda sector in
the districts of Keonjhar and Sundargarh,
Orissa have been thrown out of employment
in the last one vear due to the refusal of the
Mineral and Metal Trading Corporation to
purchase ore from this area. In the current
financial year, the situation has been further
aggravated and another 25,000 workers are
going to be retrenched following the decision
taken by 38 mines owners in the above two
districts to closc down 49 mines managed by
themi. The decision of MMTC and the mine
owners is detrimental not only to the mine
owners workers but for the economy of the
State. The State Government will lose only
in Joda mining office jurisdiction, a minin
revenue of 1 Crore 69 Lakhs., The tota



